
 

IN THE HON'BLE NATONAL GREEN TRIBUNAL, 

PRINCIPAL BRANCH, NEW DELHI 

ORIGINAL APPLICATION NO. 383 OF 2023 

IN THE MATTER OF: 

President Garden City Residential ....... Applicant Welfare Society 

Versus 

State of Punjab Ors ......... Respondents 

INDEX 
 

Sr No. Particulars Page No. 

1 Our observation to the working of sewerage treatment plant and 
cutting of trees in the colony and overflow of sewerage and rain water 
along with working of PPCB and Revenue Department. 

1-6 

2 STP Functioning and working of PPCB authorities 
Annexure-A1 

7-22 

3 Sewerage effluent for disposal Pendrive Annexure-A2 --- 

4 Cutting of treesPendrives ANNEXURE-A3 --- 

5 Drainage of rain water ANNEXURE-A4 --- 

6 Sinkage age of Soak pits Pendrive ANNEXURE-A5 --- 

7 Working of Revenue deptt ANNEXURE-A6 23-34 

Filed on: 08-09-2025 FILED BY: V.K Khurana 

For Garden city residential welfare society 
 
 
 

 
 

S. Harinder Singh V.K. Khurana 08.09.2025 
President General Secretary Dated 
M : 96460 03782 
email : gcrws.sahnewal@gmail.com 

 
 

878



Before the National Green Tribunal 

New Delhi, (Principal Bench) 

OA No. 383/2023 

In the matter of President Garden city Residential Welfare Society --------- Applicant 

Vs 

State of Punjab and Others    Respondent 

Our observation to the working of sewerage treatment plant and cutting of trees in the colony 

and overflow of sewerage and rain water along with working of PPCB and Revenue 

Department. 

As stated by PPCB authorities the STP Plant was found functioning and sometimes it was 

locked. The issue has been made clear vide our submission dated 23.06.2025 and uploaded 

on 03.07.2025 and point no. 7and point no. 8 are reproduced here 

1. STP Functioning and working of PPCB authorities 

7. STP chemicals purchased and the last bill submitted for purchased of chemicals was 

on 04-01-2025. From the bills submitted it is quite evident that the chemicals were 

never purchased after 04-01-2025. On 03-06-2025 the PPCB authorities visited the site 

and pointed it out to the project proponent to show the chemicals which were not 

available. The chemical reached the site on 05-06-2025 which are still intact and lying 

on the site to show Government authorities for future if they visit. From the facts 

mentioned above it is quite evident that the STP has never made functional after 04-

01-2025. We may point out that only three houses have been attached to this STP and 

are being treated whenever he tank is full and simple water is being circulated through 

inward meter and this has been shown to be PPCB authorities. 
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8. In this connection we raised an RTI on 12.05.2025 which was not replied further 

and appeal was made on 13.06.2025 which was also not replied again we requested through 

our letter to supply us the information and hearing was held on 11.08.2025 in which we were 

ensured that we will get the information within five days. During the court of personal hearing 

he was laughing at us treating this matter as a joke. He is the same person who earlier was 

Executive Engineer and knows the full case day one but no information was received and the 

case was referred to The State Information Commissioner cum appellate authority Punjab 

Chandigarh vide dairy no. 13558 dated 25.08.2025 the complete set of document is enclosed 

here with as ANNEXURE A-1 Page ------------------------------------------------------ We enclose here 

with photographs of STP area where the container is being loaded with sewerage effluent for 

disposal in the nearby canal. These photographs were taken of 04.07.2025 and this is being 

repeated every fifteen days which clearly shows that STP is not actually working and they 

don’t have proper system of sewerage disposal ANNNEXURE A-2 As the operation of STP 

functioning has been stated by PPCB authorities whereas they do not have any consent to 

operate since 27.03.2019 and operation of STP without consent is punishable under section 

25 and 26 of the water pollution act and authorities have not taken any action as they are 

being managed by Mr. Sandeep Kumar s/o Baldev Raj and Piyush Aneja s/o Shri Sandeep 

Kumar owner of Ganpati Properties Dealer Sahnewal and Tibba who's is the major alliance of 

Dynamic Infra. LTD New Delhi along with Mr. Ravi Soni the site incharge of the Garden City 

and the representative of Dynamic infra. LTD in this connection we may inform that Mr. 

Sandeep Kumar is well connected to Dynamic infra. LTD and sold about 30% of the plots 

through some agreement between Mr. Sandeep Kumar and Dyanmic infra. LTD. From the 

document submitted by the project proponent it is quite clear that renewal to operate 
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the STP was granted up to 27-03-2019 and after 27-03-2019 if the project proponent says he 

is operating this STP, the PPCB authorities should have taken legal action as prescribed under 

the law and should have prosecuted project proponent. 

it is quite possible that renewing authorities also received some consideration that 

both the deptt not at all interested to recover this amount of Rs. 3,55,23,438/- as keeping in 

views there personal interest. 

We reproduce here with Point no. 10 of 23.06.2025 which is self-explanatory 

 
1. We have gone through the feasibility report very carefully and reproduce the page 52 

for immediate attention. 

To whom it may concern 

 
I Sachin kumar s/o Sh. Mahavir Singh am a qualified environmental engineer 

from Thapar university. I did my M. Tech (Environment Science & Technology) 

in the year Oct 2010. Copy of degree vide registration no. 600801014 

(Attached). I hereby confirm that I had prepared/drafted the feasibility report 

of M/s Padam Cars Pvt. Ltd. main Patiala Tajpura G.T Road, Bahadurgarh, 

Patiala. 

From this feasibility report it can be easily observed that this feasibility report was 

prepared for M/s Padam Cars Pvt. Ltd. main Patiala Tajpura G.T Road, Bahadurgarh, Patiala. 

We have enquired this matter and hereby confirm that M/s Padam Cars Pvt. Ltd. main Patiala 

Tajpura G.T Road, Bahadurgarh, Patiala came into existence on 13-04-2010 and the present 

status of M/s Padam Cars Pvt. Ltd. main Patiala Tajpura G.T Road, Bahadurgarh, Patiala is 

permanently closed. 

In addition to that the contact detail of Mr. Sachin are not available. Further he 

submitted the degree of M. Tech which was cleared in Oct 2010 whereas M/s Padam Cars 

Pvt. Ltd. main Patiala Tajpura G.T Road, Bahadurgarh, Patiala which came into existence on 

13-04-2010. Our further observation in this regard are as given below:- 

a) Page 43 Name of Garden City where the column of no. of house in the project has 

been left blank. 
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b) According to the feasibility report page 46 the Oil and Greece removable tank is 

required whereas for installation of STP in residential colony the Oil and Greece 

remove able tank is not required. 

Point no. 5 says tube settler is to be installed in the STP area from the practical 

visit from the PPCB authorities it has been observed that the slug bed has never been 

installed and the project proponent cannot claim that he is operating the STP and the 

no sludge has been created so far. 

From the above mention fact its is quite evident that this feasibility report has 

been stolen in 2010 and submitted to the PPCB authorities on the basis on which the 

consent to operate was granted to the project proponent with some ultra- motives 

and consideration received. 

All the photographs and video are being sent separately in pen drive. We will not 

hesitate to state that the project proponent is defaulter from day one and the admin 

authorities including PPCB and Revenue deptt entangled with him. 

2. Cutting of trees 

 
A plot for SCO was sold to Mr. Suberam who was the resident of Garden City itself and 

now left. In this connection he has starting cutting trees on 05.08.2025 and also digged our 

footpath where in plantation was done and he laid the pipe of drainage and sewerage under 

the earth and two trees were fallen with the consent of Mr. Ravi Soni and same as also 

highlighted to the Directors but no action was taken. Five photograph for fallen trees are 

enclosed here with ANNEXURE A-3 and no action was taken and one more tree was cut on 

1st of September. 

3. Drainage of Rain water 
 

The photographs of rain on 22.07.2025 and no drainage system of rain are enclosed 

here with for ready reference. Further enclose please find here with open main hole 
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covers which clearly shows that in the absence of drainage of rain water is being 

discharge in main holes. In this connection we taken two photographs 30.08.2025 one 

photograph 01.09.2025 and three photographs 03.09.2025. Also enclosed are two 

videos made on 17.06.2025 which clearly shows that no drainage system exist in the 

colony. ANNEXURE A-4 

4. Sinkage age of Soak pits 

 
Two new soak pits were created in ending 2024 which are being sinking and one soak 

pit has totally sinked and there is lot of danger of children to fall in it how ever the 

resident have covered with bushes to safe guard there children and the same has been 

reported to the site incharge of Dynamic but no action has been taken till date. In this 

Connection one video has been made and which is enclosed here with as ANNEXURE 

A-5 

5. Working of Revenue Deptt 
 

An order of the of this Honable Tribunal the Revenue deptt and PPCB authorities made 

a visit to Garden City on 15.07.2025. The team consisted of Naid Tehsildar Shri 

Harkeerat Singh and Reader Shri Lalit Sharma with Kangoo and Patwari along with SDO 

Shri Dhartveer Singh from PPCB. Long discussion was held and we helped them to 

identify fourteen constructed booths and eleven plots which are still in the name of 

Dynamic Infr. Dev. Pvt Ltd but till date no recovery has been made for the reasons best 

known to these two authorities. The revenue deptt is also being managed by Mr. 

Sandeep Kumar s/o Baldev and Piyush Aneja s/o Shri Sandeep Kumar owner of Ganpati 

Properties Dealer Sahnewal and Tibba who's is the major alliance of Dynamic Infra. 

LTD New Delhi along with Mr. Ravi Soni the site incharge the Garden CIty and the 

representative of Dynamic infra. LTD. Further we supplied a copy of total layout plan 

of Garden City where these plots are located. In this connection we 
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raised an RTI on 14.12.2023 which was not replied to an appeal was made on 

31.01.2024 to the first appellate authorities. The first appellate authority vide his 

letter no 266 dated 05.03.2024 and letter no. 281 dated 19.04.2024 advised the Sub 

Registrar Sahnewal but then Registrar Madam Manveer Kaur did not bother to reply 

to the order of first appellate authority and we had to made appeal to the State 

Information Commissioner for which the date has been fixed for 24.09.2025. The 

complete set of RTI and related correspondence are enclosed here with ANNEXURE 

A-6. 

 

 
For Garden city residential welfare society 

 
 

 

President General Secretary Dated 
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